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Advocate, Shri Jagriti Singh, for the petitioner. Shri Kuldeep Singh, proxy for
the O.L. The O.L is not available today being pre-occupied in a Govt. meeting in
New Delhi. Petitioner counsel files a copy of a communication dated 11.10.2017

from the Income Tax Department which has been addressed to the Registrar of this

Tribunal by offering its comments on the Proposed Company Scheme stating such
that the petitioner company is tax payer Company and is filing its Income Tax return
well in time. Hence, the Income Tax office is having no .Ubjection regarding merger

of companies as per Proposed Company Scheme.

A copy of this letter be provided to the R.D, through the office of O.L, so as

to enable them to offer its comments by filing supplementary affidavit, if willing so.

The matter be listed on 14™ November, 2017.

Dated:13.10.2017 H.P. Chaturvedi, Member (Judicial)
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